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{Shrimati Shakuntala Paranjpye ]
Charrman of—1 may be wrong in the head-
g of it—the Indran Institute of Medical
Sciences I believe 1 think it should not be
the case 1t should be a scientist

1pPM

THr. VICE-CHAIRMAN (Suri M. P
BHARGAVA) : You may continue after Junch.

SHRIMATI  SHAKUNTALA PARANJ-
PYE © No, no I am finishing in a minute.

T stress this pomt that the Mmster should
not be the head of any institution. There
should be a reorganisation of this institu-
tion. The Resolution only asks for the ap-
pointment of a Commuttee, I think 1t is
very necessary in view of the indictments
that have been made, the charges that have
been levelled and the allesations that have
been made about it. 1 suppert the Resolu-
tion. Something needs to be done and a
Commussion or a Commuttee should be ap-
pomnted

Thank you.

Tur VICE-CHAIRMAN (Suri M P
Buarcava) ¢ The House stands adjourned
till 230 P M

The House then adjourned for
lunch at one minute past ome of
the clock.

—

The House reassembled after lunch at
half past two of the clock, THE VICE-
CHAIRMAN (SHr1 M. P BHARGAVA) in the
Chair,

STATEMENT BY MINISTER RE DIS-
TURBANCES IN CONNECTION WITH
BENGAL BUNDH

Tie MINISTER oF HOME AFFAIRS
(SHRI GULZARILAL NANDA) : Sir, with deep
feeling of pain and sense of distress which,
I am sure, are shared by the whole House, I
have to say that a series of regrettable in-
cidents of lawlessness and violence leading
to police firing at several places and calling
of troops in aid of cwvil authonity have
marked tHe observance of Bengal Bundh
yesterday. This was organised by the
United Leftist Front to protest against the
Government’s food policy and in support of
their demand for a judicial inquiry into the

[RATYA SABHA]

re disturbances in 2900

connection with Bengal Bundh

1ecent police hring at Basirhat on the 16th
February Government's efforts to ensure
supplies of foodgrains to scarcity areas amd
especially the policy of the West Bengal
Gaovernment 1n regard to arranging for dis-
tribution through an effective system of
procurement and modified and statutory
rationing have been repeatedly explained
here and by the Chief Minster in the State
Assembly Those who were responsible for
the Bengal Bundh must have been well
aware of the possibility of the situation
gomnz out of their control despite their pro-
fessed aim of keeping it peaceful, and of
1ts resulting 1n loss of lives and destruction
to public property, That was why some
of us here had earhier appealed to those
parties to desist from carrying out their
programme, particularly so soon after stmi-
lar disturbances mm Nadia and other places
in the State They did not pay any heed
to this warmng, and what we all feared
would happen has happened.

The incidents were especially severe in
the Hooghly district where at Rishra, Kon-
nagar and Hind Motors Raillway Stations
violent mobs set fire to trains and railway
overbridges, station cabins, goods sheds and
booking offices, besides removing fishplates
and damaging signalling gear. At Khardah
in the 24-Parganas district and at Asansol
in Burdwan district also, similar acts of
arson, vandahsm and violence were commit-
ted. At the latter place, the main targets
of attack were the office of the Divisional
Superintendent of the Railways, the Post
Office, the INTUC Office and the Govern-
ment Khadt store Train communications
were disrupted and most of the scheduled
flights had to be cancelled The police had
to open fire to disperse violent mobs at
Hind Motors Station, Rishra, Xonnagar,
Khardah and Asansol and according to
available reports, twelve persons are repor-
ted to have been killed A sub-inspector of
police was done to death by a mob at
Konnagar and assistant sub-inspector of
police died of injuries inflicted by a mob
at Hind Motors. Units of the Army had to
be called out by the State authorities to
give support to police forces in maintamn-
ing law and order at many of these places.
The situation in Cal-utta deteriorated to-
wards the evening along the now familiar
pattern of attacking police parties, cutting
off electricity and setting fire to vehicles
Despite all this, I understand that the Left-
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CPI has given a call to continue the agita-
tion today.

Sir, 1t 1s with the deepest distress that I
am making this statement to the House
Precious lives have been lost, causing in-
tense suffering to a number of famihes
We express our most heart-felt sympathies
for those bereaved. Valuable property be-
tonging to the people of India has been des-
troyed. The feeling of sorrow 1s heightened
by the awareness of the complete futlity
of 1t all, the total lack of purpose and res-
ponsibility behind it, hnowing from past
experience that 1t is not as easy to prevent
occurrences of violence and wanton destruc-
tion as it is to incite sections of people
against the rule of law, It is really un-
fortunate that the publc life in our country
1s petting vitiated by the attitude and acti-
vities of certain groups who are yet to rea-
lise that the problems of improvement of
the conditions of hfe of the common man—
serious enough as they are—cannot be solv-
ed by taking recourse to violence, disorder
and interference with the normal lite of the
citizens.

Sux1 D. L. SEN GUPTA (West Bengal) .
It is really regretted that national assets
have been destroyed. No sane man would
support 1t, nor do any of us here We
ame equally keen to have the Government
restore the state of normalcy there. But
how to do that? That is the problem. So
far as the West Bengal leaders are con-
cerned, they have made 1t clear times with-
out number that their demands are of a
very minor character: (1) judicial en-
quiry into the incidents where human lLives
are lost; (2) the release of the persons
arrested in connection with the food move-
ment, not the release of those who were
arrested in other connections; (3) sitting
with the Opposition Members and normalis
ing the proceedings of the Assembly and
then, the food and kerosene scarcity must
be removed Now these have not happen-
ed. So far as the judicjal enquiry is con-
cerned, it has stood on a point of test
Government said, no, it will not be done
This can be done at once to create a ch-
mate of peace. And for that, T request the
Prime Minister here and the hon. Home
Minister, to advise the State Government of
West Bengal to do it at once, to release
those who were arrested in connection with
the food movement and to withdraw the
warrants against those who are under-
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| ground. If you can talk with the under-
l ground Nagas for cnforcing peace, for
| creating a ciimate of peace, for coming to
an understanding with them, why not the
warrants against these underground leadess
in West Bengal be withdrawn at once ?
We all cherish the noble ideal of demo-
cracy. Democracy is impottant, But that
democratic institution, Assembly or Council,
has been completely deadlocked. There is
complete deadlock. The entire Opposition
has walked out during an important session
lihe the Budget Session. Durnng this Budget
Sesston 1f the Opposition walks out, why
do they do s0o? About 40 Members have
been suspended  (Inferruptions) Tt 1s be
cause the Chief Minster refused to sit with

the Opposition. That 1s the point.
There . (Intesruptions) Please hear
me

Trc VICE CHAIRMAN  (SHrRr M. P.

Ordzr, order, please

Suri D L SEN GUPTA  Let lum t -
to hear me. I know the problem. I am herc
stretching my hand of co-operation, if my
co-operation means anything. So, 1 can
tell you, from the food scarcity the pro-
blem started. And the Chief Minister at
that time assured the Opposition that he
wounld sit with them. In Nadia and Basir-
hat, the opposition was begun by whom 7
Nobody knows The Chief Minister an-
nounced that he was going to sit with the
Oppositton.  That was the situation A=nd
the Opposition 1 the Assembly started ob-
structiomist tactics on the poiwnt that the
Chief Mimister must sit with them And
because there were obstiuctionist tactics
from the Opposition, one after another,
eveiybody was suspended That 15 the
history. 1 am not here making a political
speech, I am stating the facts. I want that
nobody should disturb me but they should
try to appreciate what is the position of
West Bengal people You have an im-
mense problem in food scarcity. You can-
not solve it, It is a pioblem which we
all share Is 1t the time to have this back-
ground that we shall start shooting, put
people under arrest and thereby create a
condition of terror and normalise things?
That is impossible,

i
|
!
l BHARGAVA)
}
1

Now, people say that the Opposition has
mcited  The Opposition has not icited
Take 1t from me The Opposition knows
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[Shri D. L. Sen Gupta.]

1t as much as the Government knows that
when there is violence, there is no strength
in the movement, that is the weakness of
the movement. And by inciting to violence,
no political leader can score his point. But
still, violence tcok place. Even when the
Congress was functioning under the leader-
ship of Mahatma Gandhi, after the 1942
arrests there was violence because people
got frustrated that this is a Government
which is unsympathetic, that this is a Gov-
ernment which is a stumbling—block to
our expectations. If that is the attitude
taken by the people, then violence takes its
birth, then sabotage takes its birth. Then
there is arson, looting. So, it is not a ques-
tion of anybody giving a sermon or any-
body preaching it or anybody inciting. But
these things being there, it is high time
that the Government rose in stature, not
with police, not with guns or anything, but
with @ sympathetic attitude. That will
create 4 climate of goodwill and restore
harmony.

Now, I am to tell this House and the
Government that the Opposition’s support
can be had if these conditions can be met.
Food problem cannot be solved, I know,
But you can solve other problems. You
can start a judicial enquiry. You can nor-
malise the Assembly proceedings. You can
release those who are arrested. You can
start speaking with the Opposition.

It VICE-CHAIRMAN (Suri M. P.
BHARGAVA) : Mr. Sen Gupta, you are re-
peating the whole thing now.

SHrr D, L. SEN GUPTA : My question
18 this : I have heard today that the hon’blc
Home Minister and the Fopod Minister are
going to West Bengal just to study the situa-
tion nn the spot and to help normalise the
situation. May I know, Sir, from the
Home Minister and the Prime Minister here
whether they are prepared to do what the
leaders of West Bengal have ashed for and
which is not beyond their control, ihat is,
give food and kerosene? ‘That is all 1
want to knoow.

st M3 wwgle (39T w3w) -
SAFATEE ST, AT F AL 7 G WAT
FY AT EF TF FA09 s AT AT AT
39 FATA W TE F T 2 (F 53 0T
W[ T QA F AR F IFGA F

[RAJYA SABHA]}
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o g7 & A uF e L qIEge
g g fwag g% oA g dma F o
FZIATAW HT IFAMFTHZA 578 W
qz AT FET 73 2 | A7 TAG SART
A7 TG qAT | £ 4T T |

§ ag WEAT av i GUET TG 9 o
FT g @adl f& dma 9 it feafx srer
qar g8 3T JILH F7F GIHTLHT F}T
%g §, F% GIFTUF IAAT S |1 47
sirafdeata 3o (¥4 a@ G Aw_T
Fr Fiforw &0, dfFs w3 ST ¥
F% 0 T A 3 AT AR F3 W0
T 98t & ©o faOd) oo ar 51 z oF
g 1 @@l 9% SgA AEA qRT
ag faex= @5 § #afF 7a war @,
ot agravmn g WA wioF faen
T T 4IFG § AT T4 (FeASI F 91
§ 98 Fg TEMF I g5 N I0A &
qTA g T@T & 994 fRal fadnh gq
gy A 1 AQT AT AT FIF TG A1 W3
gar sma g E fatdi aw & am ey
gedT WA ART £ Fafwd @@l a7
geAgarst i€ FT A § AfFa 7 raar
g fF sma 7 i o afefeafa som gd
2 A WA WX F AR -2 1 1A
e gE Y, ag uF faw 7 Ia af-
feafs 48y & 1 AT TH 979 F I
war v 3Tz ama a1 afdeafs o=
R (G TR AU LR AT 1 £8
FeA17 TR T I fF q77 F7 1%
gt fAFTd AFFT T2T X F1E F79 TG
ISET I TG G qgT 9T TR
#1< §@ faQdt g AT & faaq 7 iy
FI{wa 1 AFT TT T 2T A@aETU 7
tas g7 et F 9 facqd awarg &1 g
agt 9T AR T B FW FT AW
agl fwEn

ot ey war fag (faee):
SeT Al S A 39 e A I faan
T !



2905 Stutement by Muuster

st M groghe : sng 43 153, 917
gfwd
Tue VICE-CHAIRMAN (Suri M P

BHuarGAVA) You will have your chance,
Do not get excited.

Surt  AWADHESHWAR PRASAD

SINHA . I am not excited,

st M qugl : A7 Afad, ow

S q ATTHT SR AEAT §, FT T
gt 1 am four T & sEF T
GHT AIF I5G & (F WIAR AL ARrF1E
giferaTdadt 9T ® a7 q4gr 0 g
#4171 fpdt 7 & fag a1 <9 FgAT
Tifed a5 FET TGN M7 I\F! AT
FI W HTIRT TG a7 FAT NET )
Tae VICE-CHAIRMAN (Suni M P,
BuArRGavA)  Will you please keep to the
point and seek whatever clarfication you
have to seeh on the Home Minister's state

ment.  Please do not go into extraneous
things

Surnt G MURAHARI 1 will seek al) the
clartfications but 1 will also hike Coneress
Members to have some patience to listen to

what I'sdy  Jryag W iE @
ez amd 3. afefeafa § 3 9 guFaw
RATL | T@d|, 7g F fF agrFH Sy
far<rdT & & AW &7 fFrrem T FTH ST
AT H @7 AT § I g g w
3P HF AT FW AT AGH 97 S
qfxfegfa 37w g€ & aTHI &N
Frapraar 1 ve and F39 FFT §THT
FATH IB AU F AAAAT {F A0FIT
afdfeafa &1 mfiar w1 wHEEr g
g3 freRard & g /% FT N
AfwT st F1 afcfeafa ez gfmama 7
o Wlo flo &F, agT ¥ HET AT, ST qgr
FL, FET AGCH ALY o9 oF
¥2zAz wrar g fF gaw1 A1 agr ¥ wrafa
FT G4 F (A AW HT ATEAT T7 1 AR
7 g FE MG § (% 5 gea@ & spi<
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Fwqfs #7119 STTRT WeEd & g AT
AW &7 19 F1 AGT a7 (KT Tg AT
TR A1t 781 & FAfF ag oF g faard
I AT AW F A A I
agT W@ AT wfq w1 AR AL A
sraAr g ma 7 9 7B g 9
@I THaEaEdr § waF A3, TwF
fagq o &tz < ¥ fag Wi T@l
ITEHG A TAE TS § AT AT W@
TFE g ¢ AfFT ag €T IR
Joqd FIEr £ 7 5F qOE T 9uAT faed-
ary faam@l T80 sTAdT Ag for 39
FIW  ARAT  IJOAX J1GT & 1 A
g =gay, wurT a9 & o #e g g
o, & zax o 7 71 S FW
ST AT IHF AL N GAFT TQT 9T
Aw H1E FAH T FAT I§ AT ®
T & &5 ATAq A4 fawad qwer
g1 ama § feafgfandigd galv a
ST wal-Fal AT fawsd AT,
#qifs ofifeafs oo fgrgmama 7 aga
gqq 2, AT &1 GE0 Ag (AT @I
21T 3T F1E A TERITH AF AT
dfe gt 97 9T §TFT §B FAX
T Aty g faegaed fawna &
Ffaw T & MFAT 3§ AR W
afvfeafs @81 o= #ty

sl srauvaT wats fag : STEWIEas
AEET, ST A A AW A TR AT R
qAl gigg ¥ agAsd F 1< al qA
ag FeEg W Wi fF CsF @7
AT F1 @ | agy "dr 4
gfw @A a feaw &, 9T & &g
QT SART AT Z, FTHIT AT /1
g ud afif=afs q@ #7 Fad fa oe
qF BT 7 TFF GF qF A qTA

= e Al : s wA A
T 0a1  afefeafa w1 qa7 #37)

THe VICE-CHAIRMAN (SHR1 M. ¥
BHARGAVA) . Now listen quietly You hav
had your say.
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o srdsaT wae fag e F53 9
fF mx e, s WoAd aifed
§ Q2 ® TRA AT §, W AW T
AT g, FAFT F1 AGAT §, aG1 F
S WA AGE | FATES K o
Tqo F F¢AT 9 @i A1 faAr A,
FNTF TAE[ I, 920 AT AT A TS
a0 TE0 A8 IQ0E AT FATHT @I
iar? 18 fesdt & qen A ST

ot o Qo AT : G TAC
SN |

=t smamy wag fag o woAt
JATE AEAM AT FTCT FATS S0

=t M2 qoglt: w7 FAT
AT ATIHT ¥ F feeq A1 F AT

«{{ wagsy waw fag : T3dqe |t
Tal & IR &, IAGC F[ AT FE
AT A AT FAGT FN

=t M2 AR 0F q wdG FE 4
AN TF 48 F WE
Tee VICE-CHAIRMAN (Sum M. P.

BHARGAVA) : Let him have his say. You
have had your say

it srmgra sz fag ;. . . St S
AATE TG F, FEA AT SqAHT
aEfaa FTH1 . .

off Wve ARl qa w1 WA ¥ g9
)

=t srauTaT sa1z fag AT
O%g & AT AXGN § 1 oS AT AT,
IH gIIAA TRAAT ATET { gy F vz
Feqfaeer 7 Mwa (Far 7 | sk
F, JFIAT 74T 3, T2 G291 AT
TEEET AR TEA T qAw qEr
[ERAT § A7 qg A, 6 ¥ fadea
Fwn g (& o7 ax ag fenms wdar
W @ AT &F UF (gae 47 A fow

IRATYA SABHA]
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FIA K GaTT 2T LT AT, 30 AIGA
F AT agT &1 fgareqs AT Fi0 qAAI
FEAT UM A7 gAFT g2 fa@een
Zrn {5 gnd {99 gvg & s faew
TEae F qFfaar far T A @
AW F ARY A1 TYTS FA FTA gHIR
FWA & IE gHAIA FT A7 § |

gz wegfarz &1 WIS M g,
3ITAATAY HERar ¢ ag fw oSw &t
I WA FT FAF7F7 2 4 0F 97 Fr
SATHFAT Y TE | IEA AL AT, AT
I I, ITF w9 2 7E ¢, valaa
g4 ZIFF A, AagAr § me fed
AL OIEAT§ HTCIAT TgTE F SAH!
TFE FT @AT § AT AIGAT T MAT FT
& agrav wife &1 Mar 2 )

A7 AGEH TE YA W { AGQATE,
fergrara 7 7 i fafares Todi
aFF | FE 2

=t M Augft : zifad am g3
a1t W7

Y srdvaT vae tag IaAr
a1 T, IAaT Rafaw IR #@i
afrg Afea zas faq 31 faq @
qgE@ETE T TAT AGHT £ A7 IAWI
gstfasr fFar s g

i e wOght : 7w § T gaa
TZA B 1

SHRt M N. GOVINDAN NAIR
(Kerala) : Sir, nobody 15 happy about the
loss of life or the loss of property that has
taken place in Bengal. 1 do not want to
blame the West Bengal Government alone
for what has happened. I want an explana-
tion from the Central Government, from
the Prime Munister and the Home Minister
about the happenings there, and I hold them
also responsible for these dcvelopments.
In the first place, when there was feod
shortage and there was agitation, what was
the athtude of the Central Government to
this agitation ® The Food Mimster, on the
floor of this House, said that it was because
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professional agitators n Calcufta were un-
employed they were creating trouble there.
That was the approach, and that 15 respons:-
ble for thus kind of developmeat. Second-
ly, when a normal demand was raised by
the people in West Bengal, about an en-
quiry about Police firng what was the at-
titude of both the Central Government and
the West Bengal Government? A cschool
boy was kiiled and an enqury was demand-
ed There also the Central Government was
not ignorant about these developments
They did not advice the West Bengal Goy-
ernment to take proper action. So my
contention 1s that the development yester-
day was not a sudden one and there was
ample ume for the centre to 1lervene. Mr
Nanda was pomnting his finger against the
Opposition partics. He was telling that the
Opposition parties did not co-operate 1in
withdrawing this struggle Now I ask : Did
they want cid the Centre want the co opera-
tron or the Oppositton parties ® Then why
did they arrest everybody with any pclitical
mfluence 1n that State and place the ¢n-
wre State under the conirotl of the nubtary ?
Is that the way i which you want the co-
operation of the Oppositton paities? And
what was the attitude taken by the Central
Government when this question of tne use
of the mulitary was raised here ? He quoted
some part of the Constitution whercin he
sard 1t was mentioned that when somethung
suddenly flares up a District Magistrate can
call in the military Do you mean to say
that any District Magistrate, without the
permusston of the Centre can utilise the
military whenever he wants? It has not
hapened hke that till now Then why 15
it? 1 know. I come from an erstwhile
native State where we had a mulitarv be-
longing to that State And the first thing
you did after the merger of tnat Siate was
to take control of the mulitary And now
how can you say that the State can utdi.e
the mulitarv force as they hke “ ¥ cannpot
understand this And not only thet Was
it thar suddenly something flared up and
they had to call in the mihitery force? Tt
was in the pavers. The matter was discus-
sed 1n this House You had ample time to
intervene  So 1t was with your knowledge,
and vou permitted the military to take over
the affairs there and you wanted things to
develop like this And we understand the
politics behind this movee Now you could
not resist the demand to withdraw the
D.ILR, because every section of opinion,
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lawyers, Supreme Court Judges, everybody
has come out agawnst it But Nandaji and
his Chief Mummsters do not want to with-
draw 1t, and they want deliberately to create
a situation 1n the country so that they can
take shelter behind 1t That 1s the reason
why you wanted things to develop like this
in Bergal  (Interruptions ) Otherwise you
would have acted 1n a differeny way. If
you had made a different approach, if you
wanted the co-operation of the Opposition
Members, if you wanted a peaceful situa-
tion there, you would have acted differently.
But you, Mr. Nanda and you, Mr. Hathi—
such a nice man--you also join hm

Surt G MURAHARIL : Corruption.

Surit M N GOVINDAN NAIR: And
all the Chief Ministers combined to sabot-
age the move for lifting the emergency. But
if you have to rcstore peace in Bengal, if
you want the democratic set-up to be run
properly, the first thing you have to do is
to change your attitude to the Opposition
Members, release them, discuss matters with
them  The Pnme Mimster called yester-
day or day before, a meeting of Opposition
Members ‘rom West Bengal It was de-
cided that the Opposition Party Leaders and
the Food Minnter would go to Calcutia.
What happened ©° Where is your Food
Minister ? Why did he not go? Mr,
Bhupesh Gupta, taking everything serious-
ly, well, left for Bengal and your Foed
Minister cancelled s trp. That 1s what
happened

SHrRI ARTUN ARORA (Uttar Pradesh) *
Mr Bhupesh Gupta perhaps left to give you
an opportumty to act on his behalf here.

SHrRt M N GOVINDAN NAIR * Please
do not talk in that manner. I did not ex-
pect that kind of observations from a man
Iike Mr Arjun Arora

Now you are {aced with a senious sitoa-
uon, and a ceitain approach is necessary
from the Government But that 13 not
forthcoming—that 1s my complaint. So,
if you want to ease the situation, T want a
clarfication from the Government, whether
they are gomng to release all those politi al
leaders, have a discussion with them and
find out a wav of nding over the present
situation  Will you institute an inquiry
where shootings have taken place ? If you
are poing to take such steps, the situation
will improve But if 1t 15 your intention to
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[Shri M. N. Govindan Nair.]
create a situation not only in West Bengal
but in other parts of the country so that
you and the Chief' Ministers, with the
umpteen powers that they have under the
D.LR,, can rule over this country, well, 1
am afraid that is going to change the
course of events in this country in a different
way which perhaps you are not expecting.

SHr1 M. GOVINDA REDDY (Mysore) :
Mr. Vice-Chairman, Sir, the hon. Members
on the Opposition, who have spoken, said,
and they assured the House that none of
the opposition had any responsibility for
the most deplorable incidents that have
taken place in West Bengal. They say that
there is no incitement at all. Now if we
take them at their word, it means that it
15 hooliganism that is prevailing there.
{Imteiruptions.) And ¥ that is so, let there
not be hooliganism,

Surt M. N. GOVINDAN NAIR: Mr.

Vice-Chairman, I contest that statement
and
THe VICE-CHAIRMAN (SHm M. P.

BHARGAVA) Mr. Govindan Nair, hear
quietly the other side now; you have had
your say.

SHr1 M. GOVINDA REDDY: Now,
Mr. Vice-Chairman, if the position is that
none of the political parties has any res-
ponsibility in the matter, if there has been
no incitement and yet if hooliganism has
gone to the extent of committing these
atrocities, then the Opposition must agree
with everybody that 1t must be put down,
and I do not understand why there should
be so much thunder here in the House
when the Government takes steps, when
the Government of West Bengal takes
steps to put it down.

Surr G. MURAHARI : Becaamse human
life in this country is not valuable.

SHr1 M. GOVINDA REDDY : Well,
human lives have to be saved. Their
property and public property have to be

saved. Human  decencies have to be
saved.
Sumt G. MURAHARI: Property is

more intportant than humain lives.
(Interruptions.)

[RAJYA SABHA]

} are correct or not.
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SHR1 M. GOVINDA REDDY : Butl
can understand this.  Whatever their
part, all that they can say from the Oppo-
sition today is that the cause of these inci-
dents is the shortage of food and shortage
of kerosene. (Interruptions.) Well, they
know fully well, if they are honest eaocugh
to admit, that the Government is doing
their best to solve the food situation, Now
the food shortage is not only peculiar to
West Bengal* it is a thing which is preva-
lent in the whole country, and the Govern-
ment are doing their best to ease the situ-
ation, and as responsible citizens, as res-
ponsible political parties, who have given
word, who have taken an oath under the
Constitution, it is their duty to give the
fullest co-operation to the Government to
retrieve the situation, and not to raise
thunder like this, and not to criticise the
Government when it takes firm steps to put
down hooliganism. If at all the Govern-
ment errs, Mr. Vice-Chairman, it errs on
the side of leniency; you know, I know,
Members on this side know that, if the
Government errs at all, it errs on the side
of leniency; our blame, our criticism
against our Government is that it is not
very firm. We want the Government to
be firm. We want the Government to
put down these riots at any cost. Other-
wise, what Mr. Murahari was saying in
the House this morning, that this thing
will spread to the whole country, will come
true. So I would earnestly appeal to the
Government (Interruptions.) to spare no
effort to put down the hooliganism.

(Interruptions,)

Pror. M. B. LAL (Uttar Pradesh) :
Mr. Vice-Chairman, Sir, whenever there
is an unnatura! death, an inquest is held.
Even when there is a suspicion of un-
natural death, a post-mortem examination
of the body is held. And here there has
been the death of seventeen persons in
unnatural circumstances.

And there is need for a judicial inquiry.
I do not know whether the Government
has lost confidence in its judicial officers
to such an extent that they could not be
trusted with an dmpartial inquiry.

Many charges are made against certain
Opposition parties. If a judicial inquiry is
held, it may ajso be entrusted with the
task of finding out whether the allegations
T feel that if the
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judicial nquiry 1s entrusted to a person or
persons who command the general confi-
dence of the people, and if after an inquiry
this judicial committee feels that firing was
justified and that behind the incidents were
certain political parties, then that judge-
ment would carry weight with the people.
Unless such a judictal inquiry is held, only
Government’s assertion that there are
Opposition parties behind the incidents,
would not carry weight with the people.
That would not have the desired effect.
Therr mere assertions would not have the
desired impact on the people concerned
Therefore, I do maintain that a judicial
mquiry  should be held.

Sur, T repeatedly pointed opt that the
Army could not be used without the con-
sent of the Central Government except in
extreme  unforeseen emergencies. But
yesterday we read in the papers that the
Army was alerted bv the Chwef Minister.
So he had foreseen the possibility of the
use of the Army. I would lhke to have
from the Home Minister a categorical
answer whether the Central Government
had authorised the State Government tc
use the Army in case of necessity and
whether the Central Government had
ascertained that the situation had so deve-
loped that the State Government should
be alloved to make use of the Military.

Sut. much has been said against the pro-
claimed emergency. Whether we stand for
or agamnst the promulgation of emergency,
it exists and under it the Central Govein-
ment has the authority and power to issue
directives to the State Governments if and
when necessary. Therefore today tha
Centrai Government has full authority to
direct the Bengal Government to behave
in a manner that may be conductve to the
promotion of the welfare of the people
and peace of the people, for promoting
people’s faith in democracy. T do not
think that the Government intend to use
the emergency only for the purpose of
keeping people in the jail without any
trial, without giving them an opportunity
to be heard even by a judicial officer as is
required under the Preventive Detention
Act If this is the only use that the Gov-
ernment 1s making of the emergency, then
I feel that the Government is not dis-
charging its duties allowed to the Central
Government under the clause which em-
powered the Central Government to pro-
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mulgate the emergency. I should there-
fore like to know, Mr, Vice-Chairman,
whether any responsible Mimster of the
Central Government 1s going to Bengal
to make the necessary investigations ind
the affair and even issue directives to the
Government ot Bengal if necessary. 1
again beg to submit, Mr. Vice-Chairman,
that the purpose would not be served if
only somc government officials and the
Chief Minister have consultations. The
situation demands consultations from aH
sections of society, including the Oppo-
sition. In history, you will find many
instances where even imperialist powers
were forced to consult persuons who had
been put 1n jail, in order to deal with a
particufar sftuation. indeed, [ remember
when there was a famine in Bihar, that
great leader of Bihar, Dr. Rajendra Prasad,
was released from jail becawse he was
thought by the authorities to be the fittest
person to handle the situation.

AN HonN. MEMBER. You mean the
earthquake.

Pror. M. B. LAL . Yes, I am sorry, I
mean the earthquake m Bihar. That s
‘what 1 was referring to. Therefore, T
would like to know from the Government
whether the Central Government contemp-
lates to send to Bengal a responsible person
to have an on the spot study of the situ-
ation, to consult all sections of the people
and to find out how the situation can Dbe
eased.

Sir, the matter does not concern the
State Government alone and I say this for
two reasons Firstly  vesterday property
1n charge of the Central Government was
affected  Not only police thanas which be-
longed to thc State Goverrment weve
affected, btut railway stations were also
affected Wagons were burpt, All this
public property is under the control of the
Central Government, If this situation
continues to prevail then it will have an
adverse effect not only in Bengal but mn the
whole of the country. Therefore, the
matter needs to be investigated more care-
fully and immediate action needs to be
taken by the Central Government.

Sir, T would like to know from the
Central Government whether it feels that
something should be done to see that the
Bengal Legislature continues to functiom
properly It does not function pro-
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perly now A legislature which func-
uons without an opposition, m a partlia-
mentary democracy, can hardly be said to
be functiomng properly. I just now re-
member a case when Mr, Vitthalbhat Patel
when he was President of the Cential
Assembly of those days refused to aliow
a matter to be discussed 1n the Central
Assembly 1n the absence of the Members
of the Opposition party, So I {cel that if
democracy 1s to function properly, then at
least an honest attempt must be made by
the Central Government to sce that the
Members of the Qpposition parties also
take part in the proceedings of the Legis-
lature

It is all right to ~ay that the Opposition
must cooperate 1 am glad that the Gov-
ernment feels the need for the cooperation
of the Opposibon But I would request
the Members of the Government to realise
whether 1t 15 possible for anv opposition to
cooperate with the Government when the
leaders of almost all the Opposition parties
are either undeiground or in jail  They
are eitber 1n jail or they are seived with
Lelidin warlarts dlld to sive IhCIT'l\Cl\CS
they are underground We have arrested
more than 5,000 people and yet theie was
such a geal havoc in Bengal yesterday
That clearly indicates that to make arrests
18 not the solution of the problem To
deal with the situattion with wiich Bengal
and other parts of India are taced, more
carcful attention 15 needed to solve the
food problem, to look nto the difficulties of
the common min—I should <ay, of the
poorer sections of the people. AIll possi-
ble efforts must be made to foster peoples’
faith in democracy It seems to me that
peopics  farith 1n democracy i1s bewng in-
creasingly undermmed It 1s undermined
not only by the Opposition Parties but also,
and mamnlv, by the Government by its
own bhehaviour It 1s no use saying that
the Opposition 15 creating these difficulties
Government has been returned to power
with an overwhelming majority and if such
a Government 13 not able to mamtamn
peoples’ confidence and faills to  sustain
peoples’ faith in democracy, then it is a
failure of the Government and not the
machinations of the Opposition parties

SHrr P K KUMARAN (Andhra Pra-
desh) Mr Vice-Chairman, I want some
concrete information from the hon Home
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Minister. He has made a very safely
statement 1 which he has said that he had
predicted that the situation would deterio-
rite «nd that he 1s satisfied that his predic-
tions have come out true It 1s well known
that the situation in Bengal had been ab-
normal for the last several davs 1In the
Bengal Assembly fist-fights bave been
gomng on between the Members of the
Opposition and the rubng party and a
Minister slaped a Member of the Oppo-
sttion  He was later on arrested under the
Dutence of India Rules and put 1n ad
The Government knew pretty well about
this It was declared long long ago that
there would be this demonstration on the
10th  Thousands of people were arrested
wnd the people whom the Government
thought would be able to mobilise the
people, were put in jail and yet the people
came out m action The action was very
peaceful tll 3 30 in the afternoon T want
to know specifically the reasons why this
peacefulness deteriorated after 3-30 pm
and who was responsible for this. The
Home Minster’s statement does not say
anything about 1t When Madam Prime
Mimster wvisited Calcutta recently, she had
an appomtment with a Member of the
Opposition, Mr Samar Guha, Secretary of
the PSP She was to meet him and the
Wust Benezal Chief Minister knew that and
yet Mr Guha has been put in jail under
the Defence of India Rules It was well-
known that she wanted to sce him  After
knowing that the Chief Minister of West
Bengal has behaved 1n this fashion—he
prevented the Members of the Opposition
from seemng her—and after coming back.
she should have done something PEven
there she should have gone to the jail to
see the Opposition leaders to find out the
actual position This would have given a
healing touch to the wounded feelings of
the people of West Bengal. After having
come here, after having failed, I would
like to know what steps she took to see
that the Central Government intervened in
such a situation as the State Government
there has been behaved in an abnormal
wayv 1T would lLike to have soms clari-
fication from the Prime Minister also.

Surr  GANGA  SHARAN SINHA
(Bihar) T would like to know why some
of the leaders of the Opposiion who want-
ed to meet the Prime Minuter were not
allowed to do so  Secondly, while she had
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been there, why did she not take the mitia-
tive herself to meet the leaders of the
Opposition and have a talk with them
about the situation, We always hear that
food should be treated as a national ques-
tion, must be selved as a national pioblem.
What was the difficulty that prevented her
fromm meeting the leaders of the Oppo-
sition, those who were in jail? Besides
that, I would like her to assure this House
that 1n future she would take steps to see
that such provocative and complacent state-
ments are not made in this House or in
the countiy as was made by the Food
Minister in this House. When we were
discussing the food situation in Kerala, the
Food Minister made the statement that
mn Bengal everything was ok and that the
professional agitators are now unemployed
there, the same day, what was happening
in Bengal and what happened the next
day? I think it was not proper on the
part of the Food Minister to have made
such statements and I think such provo-
cative and complacent statements are also
responsible for creating such situations.
Will the Prime Minister sce that no such
provocative and complacent statements are
made in future?

SuriaaTt SHAKUNTALA PARANIJPYE
(Nommated) : The clanfication T wznted
to ash for has been asked for by the two
previous speakers. I would like to know
from the Prime Minister as to what exactly
happened in this case. She wanted to s22
the Opposition leaders and I believe there
was an appointment to see the PSP Leader,
Mr. Samar Guha, I would like to know
what happened. Did the Chief Minister
ask her not to see him? She made a vaty
moving appeal last time she spoke I
liked it very much and I was moved but 1

would like clarification on this specific
point from the Prime Minister.
Surt ARTUN ARORA - Sir, T feel the

stage has come now when food should be
taken out of the arena of party politics
and 1, therefore, appeal to the Prime Minis-
ter to mahe a definite and purposeful
move to make the food policy an all-paity
policy In the case of Bengal, Sir, T feel
the stage has come when the Centre must
intervene to see that rigidity is given up
both by the Government of West Bengal
and by the Opposition parties The two
parties m Bengal, the Government and
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the Opposition should be brought around
a table to evolve a common pohcv of
supplying food to the people of Bengal
We know from past experience that the
food situation n Bengal can be very bad
and cause much harm  lhat eventuality
must be avolded and that can be done only
if the Centre intervenes to persuade the
West Bengal Government and the Oppo-
sition parties to give up rigidity and sit
together in a calm atmosphere.

Dr M M S SIDDHU (Uttar Pradesh)
Some hon Members from the Opposition
have pleaded with an mjuied innocence that
had the Members of the Legslature in
Bengal been not arrested or had things n the
B ngal Assembly not happened as they in
fact did  things would have been other-
wise  Who 1s responsible for the dignity
of the Speaker or the Charrman ? If we
believe in democratic principles, then there
is no reason why the Mace should be broken
or taken away by one section of the
House

(Interruptions )

THE VICE-CHAIRMAN (S#rt M. P.
BHARGaVA) 1 Order please.

Dr. M. M. S SIDDHU : . if the
people do not belheve in the democratic
way of life, in the authority of the Speaker,
for them to talk of the conduct of the
Chief Minister or to ask whether life was

more important than property 18 I should
say, a mere mockery. I am reminded of
a saymng.
“IFST FIT FIFATT F1 32
it M2 AUl : 9 987 I YT TFT)
Mo THo THo o fag : a8 1 7Y
g F@ & AR I avg A o
frar #eq & | ST &1 @ weaw 2 O
AT E1 441 &, 7 W g |
ft ME wogle : g AEsr srarg
FIAT )
DR M M S SIDDHU Sir, the ques-

tion is whether these widespread dis-
turbances. the way they have been
organised

SRt D. L. SEN GUPTA : They were
not organised. They were spontaneous
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Suri G MURAHARI : Probably they
were organised by the Congress Govern-
ment That 1s possible.

Dr. M. M S SIDDHU . 1f the ditur-
bances were spontaneous, then I would
like to say that they were orgamsed for a
very long time because there 1s a simila-
Tity . . .

.
.

Surt D. L SEN GUPTA -
because of scarcity of food.

That is

Dr. M. M. S SIDDHU It 1s not the
food policy which made the people burn
property. 1t 1s not the food policy which
should make people remove the fishplates

(Interviaptions.)

THE VICE-CHAIRMAN (SHrt M. P.
BHARGAVA) : Order, order, Mr Murahari,
you cannot continue this running com-
mentars

Dr. M. M. S. SIDDHU : As a matier
of fact, it is the mentality of hon Members
which 1s responsible t'or such things because
thev want to create

(Interruptions )

THE VICE-CHAIRMAN (SHrt M. P
BuarGAvVA) : Let him have his say. You
have bad your say

DrR. M M. S SIDDHU. The hon.
Members, who were responsible for declar-
ing the ‘Bengal Bundh’ must have seen to it
that conditions are not created in which
democracy cannot function. If they are not
iesponsible for democratic functioning, I
would like to say that they should not take
the name of democracy. let them talk of
dictatorship or . .

(Interruptions.)

The Defence of India Rules have not
been apphed as hon. Members say Only
in a very few cases has the court criticised
this use Can anybody say that the
Defence of India Rules have been used in
general against any political party ?

Sur1 G MURAHARI : Yes, yes
TEe VICE-CHATRMAN (Sumr M. P.

BHARGAVA) : Dr. Siddhu, i, this your clar-
fication ?

[RAJYA SABHA]
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Dr M. M S. SIDDHU - 1 would ke
to ash Government whether they would
be firm but flexible 1n the sense of bewng
humane and not permit those petsons who
are going to destroy the very democratic
way of life?

Surt KRISHAN DUTIT  (Jammu and
Kashmir) : Mi. Vice-Chairman, T feel Mr.
Arjun Aroras suggestion can be taken up
only when the condition precedent is ob-
served by the Opposttion,

Surt M. N GOVINDAN NAIR Then
why should 1t be taken up?

SHr  KRISHAN DUTT 1 honestly
feel that the peace of the country, the
prosperity of the couniry and the good
name of the country are the common res-
ponsibility of the Government and the
Opposition alike. Therefore in the name
of the country’s peace and prosperity the
common man and the entire House I be-
lieve, will expect the Opposition leaders
to condemn the incidents of violence and
lawlessness that have recently occurred in
West Bengal. Up to the present ume I
have noted that not even once has any
Opposition leader publicly condemned
whatever deplorable and sad events have
occurred in West Bengal, Therefore if
they have any respect for the feelings of
the common man in the countrv, if they
have any respect for democracy, if they
have any respect for the wall-being and
the good name of the country, it is the
duty of the Oppaosition to rise tc the octa-
sion, forget the past and look to the
future. And they must at least appeal to
the lawless elements or if they have no
connection whatsoever with them. it is alf
the more reason for them to say publicly
that they dissociate from  whatever sad
happenings that have happened there and
condemn them unconditionally That is
the first condition that must be <atisfied
before the hon. Prime Minister can be
asked to intervene.

Secondly, T would appeal to the Govern-
ment also. Let the past be buried and to
set matters right in the future some posi-
tive action must be thought of in consult-
ation with the leaders of the Opposition
here and then after joint consultations if a
course is found out that should be taken up
and no stand on prestige should endanger
the interests of the country. But of one
t thing T am absolutely clear that no Govera-
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ment worth the name can bow to or be
cowed down by elements of lawlessness
and so 1 appeal to the Government to be
stern and deal with a firm hand all ele-
ments of lawlessness. If 1n the name of
enquiry or 1n the name of release of pri-
soners they pmn theirr faith on nciting
further violence and lawnessness in the
State that effort must be stemmed in the
bud.

Tur VICE-CHAIRMAN (Sumt M P.
BiarGava) . 1 would request Members to
be brief because we have spent quite a lot
of tme on this guestion now. Mr, Gujral.

Suri T K GUJRAL (Delh1) Sir, .

Sari D C MALLIK (Bhai) May I
say a few words ?

Tur VICE-CHAIRMAN (SHrt M P.
BHARGAVA) : No, 1 have called Mr
Gujral Please take your seat

Surt 1 K GUIJRAL When 1n the
beginning of the session a demand was
voiced here for the withdrawal of the
emergency I have been one of those who
started 1t because we felt that the emer-
gency has outhved its utihty and it should
be withdrawn, But it 1s very unfortunate
that when 1t looked possible that the
emergency would be withdrawn some
steps should have been taken wmn Bengal
which have set that move at naught and
which have given a setback to all of us
who have been trymg to support that move.
1 am sorry that my friends in the Oppo-
stton mstead of realising that the best way
ior having the emergency withdrawn was
to make 1t look completely out of date
and continue to observe peace, they have
tried to create an illusion which 15 ab>o-
lutely different from the reality. The
flusion 1s that that very conspiracy of
which Mr Nanda mentioned when he
spoke of the DIR earlier—he said that
there 15 a conspiracy of the Left Commu-
nists to try and create a situation in the
country which will encourage the enemes
of the nation—is tried to be encouraged
behind the veil of food situation.  The
food situation m the country has been de-
bated here and

Sarr P. N. SAPRU (Uttar Pradesh) :
I do not think you can prove . . .
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Surt I K. GUJRAL: If Mr Sapru

believes, as Mr Kumaran wants hum to
believe, that there has been no mobulis-
ation, 1if Mr. Sapru believes, as the Oppo-
sition wants hum to believe, that there has
been no hand behind this and that all these
have just happened spontaneously, I think
Mr Sapru, with all respect to him, 1s being
extra-judicial-minded, which he 15 entitled
to be, without seeing the evidence And
evidence he must not ask only one party
to produce, he must judge what the result
.of the arcumstances might amount to.
What they are asked to believe is that
there 15 some difficult food situation I
admit that the food situation should im-
prove and we are all endeavouring towards
that But the pomt that arises is this
Does 1t happen that a hungry man travels
twenty mules to remove the fish plates;
does it happen

SHrR1 M, N GOVINDAN NAIR: I am
now convinced that the hand of somebody
who does not want the DIR to be lifted is
behind all this

Suri T K  GUJRAL If the tood
situation were the problem then the leaders
of those people should have taken the

action which my friend, Mr Govindan
Nair, took.
Tre VICE-CHAIRMAN (SHmi M. P.

BHARGAVA) © Well, Mr. Gujral, will you
come to the clarfication? What clan

fication are you seeking on the Home
Minister’s statement® !

Smr1 I K GUJRAL
out

1 want to point

THE VICE-CHAIRMAN (Suri M. P.
BHARGAVA) This 15 not the tume for a
speech Please come to your clarification.

Surr I K GUJRAL © With this back
ground that the conspiracy does exist, with
this background that the veil of the food
situation 15 merely meant for furtherance
of that intense situation. may I ask the
Home Minister that he will agree to hold a
judicial enquiry only after the situation be-
comes normal, after everything has become
absolutely peaceful?” To order an enquiry
before that would be dangerous to the
peace of the nation, not only in Bengal bet
everywhere olse.
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The VICE-CHAIRMAN (Suri M. P.
Buircava) - I am very sorry 1 will not be
"able to call other speakers. T will call upon

the Home Minister now.
Sur1 GUI ZARILAL NANDA : Mr. Vice-
Chairman, T have listened with great care to
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all the observations made from both sides
of the House. J believe for the sake of this
country, this dear country ot ours—we all
can and should agree that the conditions
which we are facing today, the situition with
which we are confronted today are not good
at all, having also regard to the fact that
the danger to our secunity also persists—
we are all very heen, Sir, that the state of
normalcy should be restored as speedily as
possible.  We are quite determined that this
state of tension should cease and the sooner
all disturbances should come to an end the
better because no good 1s comung to anyone
at all and anything that is possible for this
Government to do in this matter—and T am
sure the Prime Mimster has this all the
time 1n her mind-—will be done I might say
one word in connection with the Bengal
Government and particularly Prafulla Babu,
regarding whom there 1s a general consensus
that he 1s not the man who is out to cause
haim to anybody Therefore, in spite of
that, if all these things are happening, there
must be something deeper, something beyond
his capacity, than to contain these things by
simple goodwill Now, the problem orig-
nally was food, the difficulty regarding food
If 1t could be that the sufferings caused to
the people—because of non-availability of
food 1n certain circumstances for some peo-
ple—would be mitigated by this kind of
action, well, then it would be a different
matter, but it is certain that these things
will aggravate not only the difficulties in
respect of this matter but also other diffi-
culties of numerous other varieties would be
added., superimposed on them. Then, why
should anyone think of indulging in these
things ? Of course, I will be told, ‘No, 1t &
the Government which is instigating all these
things and that the Opposition has no such
intention. no such purpose and no hand at
all’. Tt is very strange that Government wants
to have property in railway stations destroy-
ed, offices destroyed, all those coctlv places
set on fire. a police sub-inspector killed and
an assistant sub-inspector done to death on
the spot. Why should Government do all
these things ? (Interrupuions’) But then,
who wants, who thought that the young
boy who comes in the street is going to be
killed ? Government does not want such
things to happen because the Government 1s
trying the hardest to prevent these things
We cannot be blamed for this, Whv is it
then ? The question was very sinister. Motive
18 bermne imputed to Government that because
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we are moving towards a relaxation of the
Defence of India Rules and something fur-
ther than that also, and then somebody
comes in and says in order to thwart that
purpose, it has set this thing in motion.

Suri G. MUURAHARI : Yes.

SHrR1 GULZARILAL NANDA : That 1s
so, Is it? Well, Sir, I might then put it
the other way, that there are some people
who have a certain strategy, We were ask-
ed : Is it life or property which is more valu-
able ? Why are we allowing these people
to be killed, allowing people to die ? I may
say that some pzople for the sake of pro-
moting revolution of a certain kind have
designed it. It is part of their philosophy
that these things have to be achieved only at
the cost of a large number of lives.

(Interruptions.)

SHrRr G, MURAHARI : A very cheap
reply. It does not behove the Home Minister
10 talk like this.

SHRI GULZARILAL NANDA : The
Home Minister knows these facts and,
therefore, he talks.

SHR1 M. N. GOVINDAN NAIR : Do not
invent revolutionaries,

SHRt GULZARILAL NANDA : Not all
kinds of revo'utionaries, but there are some
for whom revolution can only be brought
about by the sufferings of a large number of
pecple and laige-scale death. That is what it
is. Although they would like the DIR to be
removed by the Government, they could not
resist the temptation, which had presented
itself, and they wanted to exploit the situa-
tion that was there. They went about in
their own old way of creating disturbances.

Suri M. N. GOVINDAN NAIR : I would
have accepted it, if after the first shot, when
that boy died, you had cared to institute
an enquiry,

SHrt GULZARILAL NANDA: I am
coming to that.

. THeE VICE-CHAIRMAN (Sur! M. P.
BHARGAVA) : Let him finish.

Surt GULZARILAL NANDA: We
would also like the Legislature to func-
tion normally.
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Suri G. MURAHARI : The fact is that
you cannot deal with your Chief Ministers

SRt GULZARILAL NANDA : Then, is
it the way ? Is it at all the desire on the
part of those friends who have brought
about the functioning of the Legislature to
this pass ? The Finance Minister could not
proceed with his speech. His papers were
snatched. So much had been done. Tt is
well known, It is a matter of shame for all
of us that such things should happen in this
country, whereby democracy inside the
Legislature and outside in the streets is just
brought to a standstill. It is being disrupted.
Now, we want thisto . ..

SHrt M. N. GOVINDAN NAIR : When
you make mention . . .

Trne VICE-CHAIRMAN (Sur1 M. P.
BHARGAVA) : Mr. Govindan Nair, nobody
interrupted you. Try and please have pati-
ence to hear what he has to say.

Surt M. N. GOVINDAN NAIR: T am
very patient, but 1 would expect the Home
Minister to be more impartial when he
speaks about the happenings. He should
also say that the Minister slapped a Mem-
ber. Put forward both the things,

SHrR! GULZARILAL NANDA : It is not
that a member of the Government is in-
capable of making an error. I do not know
what happéned there, in what circumstances,
in self-defence or what. I do not know. See
all the series of things that have happened
and if any person has done anything wrong
at this stage, we will look into that also.
But see the plenty of things, all the inci-
dents and take them together. Could any-
body justify it or say a word in defence of
all that? Now, why is it that violence
occurred ? Well, you put all the series of
incidents together, piece them together and
vou will know. I do not want to go into
the details, but T am coming to this import-
ant matter. Why is Government rigid ?
Why does it not come to some way of deal-
ing with it, with possibilities of culminating
this bad situation ? I am sure there should
not be, there will not be and there cannot
be any rigidity on the part of the Govern-
ment. There is no question of prestige at
all—I can assure hon. Members—and also
I am quite sure that the Chief Minister of
West Bengal is not capable of standing on
any point of prestige T know it. But the
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point is this. We want to see that things
return to normalcy, but in what manner ?
Somebody then says or puts down condi-
tions for the return of normalcy. Then, it
has to be considered whether taking certain
course is really going to bring back peace
and stability or following that course is it-
self going to reinforce all the tendencies, all
the trends and forces of disruption in the
country and many things worse. Why was
this ‘Bundh’ ordered ? It was asked whe-
ther we could predict things. I say we can
predict it—certainly I have been in the
labour movement for many years. (Inter-
ruptions.) Now, I know when we ourselves
initiate certain processes, when we see in
motion certain series of steps, then what
happens ? People are brought into the streets
and then they are all the time being insti-
gated. They are all the time being told that
the purpose is to paralyse this Government.
This is the purpose and they will not be
satisfied till this is done. But we will not
aliow that to be done, The whole purpose
is to paralyse and this is not going to be
allowed to be done.

Sari G. MURAHARI : Nobody is doing
it

Surt GULZARILAL NANDA - 1 am
talking from the knowledge of things.

(Interruptions.)

SHr1 P. K. KUMARAN : He has always
been knowing so many things . . .

THe VICE-CHAIRMAN (Surt M. P.
BHARGAVA) : Mr, Kumaran, order, order.

AN HoN. MEMBER : He always has
extra knowledge and we want a judicial
enquiry.

SHrT G, MURAHARTI : Let him place the
facts before the House.
(Interruptions.)

THE VICE-CHAIRMAN (Sur1 M. P,
BHARGAVA) : Order, order.

SHRI GULZARILAL NANDA : What
should be done, that is the point. We have
been trying to come to that, but we have
been pievented from really doing anything
about it.

Hon, MEMBERS : No, no.

[RATYA SABHA]
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SHRt GULZARILAL NANDA : You im-
pose impossible conditions, There has to be
a reciprocal attitude certainly for this pur-
pose and on our side we are feeling very
unhappy about it. We want to go to the
utmost length to see that this abnormal state
of affairs comes to an end as soon as possi-
ble. There should also be a similar purpose,
and I hope that things have already gone
so far that everybody concerned will realise
that we should not now trifle with the lives
of the people. Those who are doing it
should know that this Government has a
responsibility to the people. They have put it
in power for the purpose of protection of
their lives, and no Government will be
worth the name which does not use all its
stiength which it has in order to secure the
lives of the people. It is only for the dis-
charge of that elementary duty of the Gov-
ernment that things have to be done. That
is the explanation of whatever had to be
done.

The question was raised about the respon-
sibility of the Centre. I do not know whether
the hon, Member has practised law or not,
but it is a very elementary thing in the
Criminal Procedure Code. There is no need
for any District Magistrate to wait till the
Centre orders him to make use of the assis-
tance of the Army.

Pror. M. B. LAL: I did not wish to
intervene at this stage especially when the
Goveinment was good enough to hear me
s0 patiently. But I would like to say this
that section 30 of the Criminal Procedure
Code allows the district authorities to use
lawfully Armed Forces if and when neces-
saiy for maintaining law and order. It did
not oblige the Central Government to allow
the District Magistrate to use the Army the
way he chose

SHRY GULZARILAL NANDA : Then the
question was raised about his being autho-
ried. Certainly the Chief Minister has the
responsibility for law and order in the State
Whether it is the District Magistrate or it
is the Chief Minister, acting in their own
discretion on an assessment of the situation
which they have to face from hour to hour,
they are directly on the spot, they have the
legal power to do so. They have been
authorised, vested with the power. Neither
is there any requirement not is there any
need to refer to the Central Government
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I herefore, the Central Government does not
come into it at all.

Suri DEBABRATA  MOOKERJEE
(West Bengal) : Not only a Magistrate of
the highest rank but a Magistrate of the
second class or third class has the power.
That is the clear law. There is no consti-
tutional conundrum, none at all. There are
s1x sections of the Code of Criminal Proce-
dure which deal with such a situation.
(Interruption.) Only six sections of the
Code are relevant. No reference need be
made to the Chief Minister, certainly not to
the Home Minister nor to the Prime
Minister nor to anyone in this wide wide
world. A Magistrate of the highes'
rank present can in the exercise of his
discretion deal with the situation. That is
the law as it stands. The words “military
force” were there in the Code before the
year 1952; we have had the Constitution
functioning since 1950 and we made the
amendment in 1952 deleting the words “mili-
tary force” and used instead the expression
“Armed Forces” giving power to the three
branches, the Army, Navy and Air Force,
to come and help in the restoration of
order.

Surl M. N. GOVINDAN NAIR : I want
to seek a clarification,

Tue VICE-CHAIRMAN (SHrt M, P.
BHARGAVA) : You cannot seek a clarification
from another Member.

SHR1 D. L. SEN GUPTA : Sir, just by way
of clarification in the speech of the Home
Minister, 1 shall be very brief. All credit
to this movement has been given to the
Left Communists. But on the 17th February,
that is to say after the incidents of the 16th
at Basirhat, the West Bengal Government
gave the credit to the Right Communists.
Se the Government has two minds, Some-
times they say Right Communists, and
sometimes they say Left Communists. 1
would only request the hon. Home Minister
to appreciate thzt if anybody is to be blam-
ed, it is the entire people of West Bengal,
neither the Left Communists nor the Right
Communists but the entire people of West
Bengal.

THe VICE-CHAIRMAN (SHrt M, P,
BHARGAVA) : This is no clarification.
Order please, The Prime Minister.

f11 MAR. 1966}
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THe PRIME MINISTER anp MINISTER
oF ATOMIC ENERGY (SHRiMATI INDIRA
GANDHI): Mr. Vice-Chairman, I am going
to take only a couple of minutes of the time
of the House, and there is nothing much
to be added to what the Home Minister has
already said. But since name has been
brought in and certamn words were used, I
want to clarify the situation.

1 am supposed to have used the word
“helpless”. I want to make it quite clear
that I did use this word but not in the
sense which has been attributed to me. T
said that mn view of the stand taken by the
opposition, in view of their deliberate plans
for violence, 1 was helpless to intervene in
the matter. It is true that when Shri Samar
Guha asked to see me—it has been my
normal practice fiom before, which I intend
to continue, that, I meet everybody who
comes to see me—when Shri Samar Guha
asked for an appointment, I told my Secre-
tary I would see him. We did not know
at that time that there was already a warrant
against him, which was in the hands of the
suberdinate officers who in turn did not
know about my appointment, Therefore,
he was arrested in the morning. I was not
in contact with him directly and nobody
told me about this. No other opposition
leader asked to see me except Shri Hiren
Mukherjee whom I did see.

I take grave objection to some of the
allegations which have been made here
from the opposite side of the House against
the Government. Many sad things have
happened in Bengal. I said here earlier and
I would like to repeat that we have the
greatest sorrow for the families who have
lost people, whose members have been killed
in the firing. No Government likes to resort
to firing and certainly we do not. But when
I went to Calcutta and when I heard the
sort of plans which were afoot and which
were later proved to be correct, what was
expected did happen. I was asked whether
the Army should be called in. Whether it
is constitutional or not I do not know. but
I was asked and I did agree that if trains
were attacked, the Army should be called
to protect the trains. Trains were attacked.
Now as the Home Minister has pointed ount
and other Members have pointed out, the
Government’s primary responsibility is not
only to provide the necessaries of life as
far as possible and as far as they can to the
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people but to see that law and order is
observed If you do not have law and order,
none of the other th.ngs can be done. You
cannot provide betler food or other neces-
saries. If you have chaotic conditions
Calcutta City or anywhere else in West
Bengal, then you cannot simultaneously say,
“have a national food policy” o1 “give more
food”. It 1s just not possible. Therefore, tne
first thing 1s to have normalcy. 1 have
appealed to Members opposite, I have met
the Members who come from West Bengal
of the opposition, and I am prepared to
meet anybody else who wishes to come and
see me to discuss this problem; but first
some kind of way has to be found in which
conditions can return to normal. While
there are people who are advocating vio-
fence, 1t 1s no use debating who 1s responsi-
ble. There was a very defimte call made
for the “Bengal Bundh”, It was not a
secret call It was a public call, an open
call, Although, as the Home Minister has
mentioned, in a statement you can say that
you want this to be peaceful, we all know
how peace 1s broken, how things get into
violent hands. Now we must all endeavour
to get the situation back to normal. In spite
of all the things which have been said about
the Chief Minister here, T would hke to
assure the House that he 1s not maintaining
a nigid attitude and he 1s genuinely trying
to find a way out and to meet whoever it 1s
possible to meet. 1 hope that with co-
operation fiom all sections of the House, we
can face the situation, The situation is a
bad one. 1 have already told the House
that the food situation is an extremely criti-
cal one. It 1s no use saying, give more
food when the food is not there, We have
to try and sit together and find some way
m which there can be better distribution;
where there is greater hardship, it can be
alleviated. But it cannot be done by having
this kind of strike or by destroying Govern-
ment property or by inciting people to this
kind of demonstrations. All the energes
which could have gone towards solving cer-
tain local problems are diverted to these
other things. And with the best of desire
or willingness, they have to be diverted to
this until, as T have said, the situation comes
back to normalcy,

Shri Arjun Arora mentioned about a
national food policy. 1 have myself talked
about this and T am very keen to have it

[RAJYA SABHA]
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But I am sure he knows, as other hop
Members hnow, that amongst the hon. Mem-
bers of the Opposition, there i3 not oue
view-pomnt on this, There are perhaps as
many view-points as there are Members
And therefore, although we want to get
together on this and we want to have sug-
gestions from them, 1t 15 not easy to find
one policy which will be acceptable t

all.

Suri M N, GOVINDAN NAIR . What
about that side ?

SHruMA1l INDIRA GANDHI . This side
also, of course. That 1s all.

Tug VICE-CHAIRMAN (Sart M. P
BHARGAVA) : We go over to the non-official
business. Dr. Siddhu.

AN Hon. MEMBER . What about the
judicial enquiry ?

Tur VICE-CHAIRMAN (SHrt M P
BuarGAva)- I have called the next Membe:

Dr. Siddhu.

RESOLUTION RE APPOINTMENT OF
A COMMITTEE 10 REVIEW THE
WORKING OF THE COUNCIL OF
SCIENTIFIC AND INDUSTRIAL
RESEARCH-——contd.

Dr. M. M. S. SIDDHU (Uttar Pradesh)
Sir, the question before us 1s whether the
House is of opinion that a Committee be
tormed to review the working of the Coun
al of Scientific and Industrial Research. 1
have carefully gone through the speech of
the hon. Education Mimister and after read
g 1t, 1 felt disappomted because he dud
wot go nto the depth of the problem, which
s before the CSIR,

[THe VICE-CHAIRMAN  (SHRIMATI TARA
RAMCHANDRA SATHE) IN THE CHAIR)

The first question before us is Whether
the CSIR Laboratories are solving the prob-
lems which are before the country, whether
they are trying today to implement, supple-
ment, correlate research work in the vari-
ous fields. I would like to say firstly that
the difference about the ratio between
fundamental and applied research work has
been a matter of grave concern to this
House and outside. In the earlier Review



